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IN THE INCOME TAX APPELLATE TRIBUNAL, “C” BENCH,  KOLKATA 

 

Before : Shri  P.M. Jagtap,                  Accountant Member,   and 

                            Shri  S.S.Viswanethra Ravi, Judicial Member 

 

ITA No. 1357/Kol/2014  A.Y 2010-11 

 

ANIL BHATTACHARYA         Vs.            ACIT, CIRCLE-39, KOLKATA  

PAN: AEFPB 0656N  

      (Appellant)                                  (Respondent) 

   
  

      For the Appellant/assessee; None appeared                                                                        

        For the Respondent/department: None appeared  

    

        Date of Hearing:   28-04-2016 

 

                   Date of Pronouncement:  28-04-2016 

 

ORDER 

 

SHRI S.S.Viswanethra Ravi , JM :  

 

This is an appeal filed by the assessee against order of the learned 

Commissioner of Income-tax (Appeals), IV, Kolkata in appeal no.  52/CIT(A)-

IV/Kol/Cir.-39/2012-13 dated  29-01-2014 for the  assessment year 2010-11.  

 

2. On  various dates of hearing  none appeared on behalf of the assessee nor 

any adjournment petition was filed.   It assumes that the assessee is not interested 

in prosecuting  his case. In view of the above, following  the decisions of the   

ITAT, Delhi Bench in the case of Multiplan India (P) Limited reported in 38 ITD 

320(Del) and Hon’ble M.P High Court in the case of Estate of late Tukojirao 
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Holkar Vs. CWT reported in (223 ITR 480(MP),  we dismiss the appeal of the 

assessee in limine for non prosecution. 

 

3.  In the result the appeal of the assessee is dismissed. 

Order pronounced in the open court on  28-04-2016 

1.  The Appellant/assessee: Shri Anil Bhattacharya 7/1B Grant Lane, Lal Bazar, 

Kol-12. 

2  The Respondent- Shri Pankaj Dewivedi, ACIT, Cir-39, Kolkata 

3 

 

 

/The CIT,                               4.The CIT(A) 

5.  DR, Kolkata Bench 

6. Guard file. 

True Copy,                     By order,                                         Asstt Registrar  

**PRADIP/SPS 

 

 

 

 

  

                                                

                 

              Sd/-            

 ( P.M. Jagtap,  Accountant Member ) 

                        

          

         Sd/- 

 (S.S.Viswanethra Ravi, Judicial Member)   

Date  28-04-2016     
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